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IN THE CENTRAL ADMINISTRATIVE TRIﬂ'UNAL

AHMEDABAD

k. 0.A.No.A1/93 to 0.A./27/93

BENCH

KOPR: 0.A./27/93 to O.A./33/93 and
Oohe/43/93 and 0.A./44/93

DATE OF DECISION 12-3-1993

Shri P.G.Patel & others

Petitioner

MreMeSeTrivedi

Advocate for the Petitioner(s)

Versus

Union of India & vovth_ers

Respondent

Mr.Akil Kureshi

Advocate for the Respondent(s) -

CORAM Z5Than

\ L,
The Hon’b]e‘_’Mr. Ve.Radhakrishnan

[ 1]

Vice Chairman

Admn, Member



1. Shri P.G.Patel
2, Shri D.M.Patel
3., Shri Be.S.Baria
4, Bhri A.i.Patel
5. Shri Me.S.Patel
6. Shri K.Be.Zala

7e Shri Je.Ne.Patel
8. Shri A.V.Baria
9¢ Shri Ce.N.Patel

All are the Casual Labourers,

S.D.O.P.'
Nadiad . eseesapplicants

(Advocate : Mrede.S.Trivedi)

versus

"&: .g‘ \ €& )
"% 1. upion of India through
m’ g "»'“q;".l'..':,“ ;n‘Thié secretary'
\.‘.;;; &8 ) /é-',‘ ; i
\\f%ﬁ;‘w :~H)£nlstry of Telecommunication,

‘f_“éanchar Bhavan,
New Delhi.

2. Telecommunication District Manager,
Office of the Telecommunication,
District Manager,

Nadiad.

3. Sub Divisional Qfficer,
Office of the Sub Divisional Officer,
Telegraphs,

Nadiad. ceesoresporndents

(Advocate : Mre. Akil Kureshi)




0

h AL O kDLK

0ehe/11/93 tO 0.A./27/93

O.A./27/93

0.A./43/93

Per : Hon'ble Mr.N.B.Patel,

Vice Chairman

have made

the applicant,
MreAkil Kureshi,l

the respondentse.

Mr.Trivedi states that

representations on or

Even if some applicants have n

tations, they may now make it w

. of 2 weszks

herecf., All the repr

received, and , to be received, by

may be' treated as having been

time., The

decidcd as

taken <<n

applicants

writing and

representations may be

to 0.A./33/93 and

and 0.A./44/93

Date : 12-3-1993

MIreMeSeTrivedi,learned advocate for

earned advocate for

all the applicants
about 5th January, '93.
ot made represzn-
ithin a period
esentations
the department
received within

considered and

expeditiously as possible. The decisions

the representations made by the

may be comnunicated to them in

in case of any Jdecision to terminate




R

the services of any applicant or applicants,

such decisions may not be implemented for

a

period of 10 days, after communication thereof

' to the concerned applidant(s). If © any of the
applicants feels aggrieved by the decision
taken on his rebresentation, he will be at
liberty to move the Tribunal for revival of
his application by filing Miscellaneous
Application. . Yhis oOfiginal Application is

P”éﬁfﬁosed of as above.
L€5 In view of this order passed in

S

;ifdispoged of accordingly.

-~

sd/- Sd/-

50-50;;?'711efM~A' does not survive and stands

( v.Radhakrishnar: ) ( N,B.Patel )
Member (A) vice Chairman

A R et ".:'_E.—w
Section Officer _
:’ntral Adm h Fys 7I‘Ibuﬂaﬁ.
~ Ahmedabad Bench,



CENTRAL ADMINISTRAT IVE TRIBUNAL

- il s AHMEDABAD BENCH
* AHMEDABAD.
Application No. cw;[;e[q;- of 199
Transfer Application No. . Old Writ Pet. No.

CERTIFIcCcaAT B

Certified that no further action is required to be taken and
the case is fit for consignment to the Record Room (Pecideq).

Dated : 80/(:8/33 :
Countersigned

; " . ’«.\[““‘; / ", \ \ \\ \ ) \ |
(x\g \\2\’ D. 5. Choighiqon -
Section’officer/codtﬁ Officer Sign. of the Dealing Assistant.




> IN T CuNTRAL ADMINIURAL Vi TRISUNAL
AT AddassaD  SmaCH

LA SHbLT

CaUsSE T ITik 6’)7-)/?:-,/9’% OF %9
NaMES OF THE PaRL IS N M. Patel
Varoud

(). o 2 & ong.

ParT & B &« C

SR. NO. S DEOCRIPL foN OF DJCUrbnld PaGh

Poplicei tipa

ol Onden  dbd . izlozlgs.




